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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1040/2024

IN THE MATTER OF:
SURENDER & ORS.

...APPLICANT(s)

VERSUS
STATE OF UTTAR PRADESH & ORS.

...RESPONDENT(s)

REPLY ON BEHALF OF RESPONDENT NO. 1 IN COMPLIANCE OF

ORDER DATED 13.01.2025 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I, Sushant Sharma, aged about 55 years, S/o Shri Hari Chand, posted as Secretary,

Department of Environment, Forest and Climate Change, U.P., do hereby solemnly

affirm and state as under:

1.1, Sushant Sharma, posted as Secretary, Department of Environment, Forest
~~__and Climate Change, U.P., am fully conversant with the facts of the case and
iV I
. *am competent and authorized to swear the present Affidavit.

A.'l & ’A\ 4 \
That 'in the present Original Application, complain has been made regarding
) the illegal sand mining in Kaimoor Wildlife Sanctuary area.

N

3 at the Hon’ble Tribunal vide order dated 13.01.2025 directed the present
ERIFIED

& E OhL ;\Q{:Respondent(s) to file their response to the Original Application. The relevant

paraoraph of the order is as stated below:
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“odIn view of the averments made in the application and
observations made in the report of the Joint Committee, we consider it
appropriate to have response of (1) State of Ultar Pradesh through
Secretary, Environment, Forest and Climate Change, Government of
Uttar Pradesh, (2) Directorate, Geology and Mining, State of Uttar
Pradesh, (3) Uttar Pradesh Pollution Control Board, (4) the District
Magistrate, Sonbhadra, (5) M/s. New India Minerals, Arazi No. 824
Kha (Khand No. 3), Village Agori Khas, Tehsil-Obra, District-
Sonbhadra and (6) Mr. Chandra Shekhar Chaurasiya Mining Lease
Argi No. 824 Kha (Khand No. 1), Villag- Agori Khas, Tehsil-Obra,
District-Sonbhadra who stand impleaded as respondents No. 1 to 6.
The Registry is directed to prepare and attach memo of parties to the
application and issue notices to respondents no. 1 to 6 requiring them

to file their reply/response at least three days before the next date of

hearing fixed..."

4. That with regards to the complaint made regarding the illegal mining, DFO,

P
e
N O

ey,

T‘:T~"\Kaimoor Wildlife Division, Mirzapur, vide Letter dated 31.01.2025 directed
,ﬂ:fe Wildlife Warden, Kaimoor Wildlife Sanctuary, Churk-Sonbhadra, to

2 f 2, * ¢, ".‘;c,;o:coﬁ“duct a thorough inquiry into the facts mentioned in the complaint.
ft\\ s ‘X}éopy of letter dated 31.01.2025 is annexed herewith and marked as
N . ANNEXURE-1.
) _,‘,\//
S T T 5 ThdR in pursuance of the above, the Wildlife Warden, Kaimoor Wildlife
RE / o :NSanctuary, Churk-Sonbhadra, constituted a committee under his

sl 7:25 chairmanship to investigate the complaints raised. The committee carried out
7 . orasad

Drataia
. ]

j]i‘é inspection of the sanctuary dated 01.02.2025. The factual report was
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subsequently submitted by the Wildlife Warden vide letter dated 03.02.2025

to the Divisional Forest Officer, Kaimoor Wildlife Division, Mirzapur.

A copy of letter dated 03.02.2025 and inspection report dated 01.02.2025 is
annexed herewith and marked as ANNEXURE-2.

6. That the observations made by the committee are as follows:
I Shri Chandra Shekhar Chaurasiya has been granted a lease for sand
mining in Arazi No.-824 Kha, Village Agori Khas. The concerned
mining area (Khand-1), as mentioned by the complainant, falls under

the jurisdiction of Obra Forest Division, Obra.

ii. To the east of the concerned mining area (Khand-1) lies a river forest
area of Village Kargara, which falls under the control of the Kaimoor
Wildlife Division, Mirzapur, designated as Arazi No.-1 Mi. The width
of the Kargara River Forest Area is approximately 342 meters. The
distance between the external boundary of the Kargara River within
the Forest Area and the concerned mining area (Khand-1) exceeds 100

meters.

.. fii.  During the inspection, no mining activity was observed within the

' river forest boundary or in the area extending 100 meters beyond it.

«iv.  Similarly, M/s. New India Minerals has been granted a lease for sand
~ ry mining over an area of 16.194 hectares under Khand-3 of Arazi No.-
824 Kha. To the east of this Khand-3, there lies the Kargara River

Forest, under the jurisdiction of the Kaimoor Wildlife Division,
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Mirzapur, with a width of approximately 422 meters. Currently,
mining operations in this Khand are halted, and no illegal mining

activity has been found.

In compliance with the order dated 30.09.2024, passed in the same
Original Application (O.A.) before the Hon’ble National Green
Tribunal, New Delhi, a joint inspection and demarcation of the
concerned mining areas (Khand-1 and Khand-3) was conducted by the
Forest Department, Revenue Department, and Mining Department.
The joint report was submitted vide this office letter dated 06.12.2024.
During the joint inspection and demarcation, no mining activity was
found within the Kargara River Forest boundary or in the area

extending 100 meters beyond it.

7. That the Hon’ble Tribunal vide Order dated 07.11.2024 constituted a joint

committee comprising of District Magistrate, Mirzapur; Central Pollution

Control Board; Uttar Pradesh State Pollution Control Board; and, Principal

Chief Conservator of Forest, Uttar Pradesh at Lucknow. The Joint

committee submitted its report in compliance of the directions passed by the

7
L O

on’ble Tribunal wherein it has been clearly stated by the joint committee

3
= ) ?
' "\, that: “During the visit, no mining in the forest land was observed.”
e . \
Ay S *That however, during the inspection by the joint committee, it was observed
,;/\\ ' that the Project Proponent is not fully compliant in respect of few conditions
eldrs A Y 'bf the EC and the CTO issued to them by SEIAA and UPPCB. In this

SWOR . N 8 J ;.mpng»ryi the DFO, Kaimoor Wildlife Division, Mirzapur issued a letter dated

8EF ?’w“c ¥i€0)5.03.2025 to the Mining Officer, Sonbhadra, and the Regional Officer,

7

—~
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UPPCB, requesting them to ensure compliance with all the conditions in the
EC and CTO by the Project Proponent, which the joint committee observed
as not fully compliant with during their inspection. Additionally, they were
requested to address the issues and provide an update to the DFO office on

the actions taken to ensure the Project Proponent's compliance.

A copy of letter dated 05.03.2025 is annexed herewith and marked as
ANNEXURE-3.

- That during the inspection conducted by both the Joint Committee and the

committee constituted by the Wildlife Warden, Kaimoor Wildlife Sanctuary,
no instances of illegal mining were found either within the forest land or in
the river flowing through the forest land. Additionally, the committee
observed that no illegal mining activities were being carried out within a
100-meter radius of the forest land boundary. Furthermore, the Principal
Chief Conservator of Forest, Uttar Pradesh, upon verifying all relevant facts
and circumstances, has accorded assent to the inspection reports prepared by

the respective committees.

“10:Hence, the present affidavit is being filed for the kind consideration and

;:)Lerusal of this Hon’ble Tribunal.

I'.1 state that everything stated above has been stated by me in my official

~capacity on and derived from the official records and I state that nothing

%' ““-material has been concealed therefrom. (\\\

1/7,3~25

e



[

561

VERIFICATION
Verified at _ Lucknow onthis 17 day of  March 2025 that

the contents of the above affidavit from paragraphs 1 to 11 are believed to be
true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.
7\
|

DEPONENT

oy

AR AL

Ganesh Prasad
Advocute & Netary
C 15, Indira Nagas, Lko.

R%‘;’.;. i,

ani7 2061
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ANNEXURE-2
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' ANNEXURE-3

Praterg gt TRy, SA a1 id YHT, HRSTR |
- o e 2407/ 10—1 A, HIRGIR, qrd 08,2025
¥,

RS @ SRR
AN | |

Rryg— w0 T BRa siiaRr, FErETds, ¢ el Ao SNoTo HEAT—1040 /2024
%ﬁﬁ%ﬁasmmﬁeaﬁmqoﬂoamzﬁmmﬁl

TRy, .

mmaﬁﬁmwma%mﬁamﬁméﬁﬁmowocﬂoaoé
oY RG—-7.11.2024 A AN Qﬁaasmm%ﬁmﬁmﬁwﬁaﬁaﬁaﬁam
aﬁa‘fﬂ%@maﬁwmﬁaaﬂﬁamwfﬁ%mmﬁmm,ﬁrw
fyaRor fFTad B

3 In our view facts disclosed in the letter petition do giv

relating to environment arising out of implementation o . :
Schedule I of NGT Act, 2010 but before proceeding further we find it appropriate to have

the facts versified. Accordingly, we constitute a Joint Committee comprising Distx_'ict
Magistrate, Mirzapur; Central Pollution Control Board; Uttar Pradesh State Pollution
Control Board; and, Principal Chief Conservator of Forest, Uttar Pradesh at Lucknow.

4. Central Pollution Control Board shall be Nodal Authority for co-ordination and
compliance of this order.

5. Above Committee shall visit the site, ¢
report within one month.

mﬁﬂ%ﬁﬁgﬁaﬂmammﬁfﬁﬁa%mﬂ%(ﬂw@ﬂaﬁaﬂw
Ser), Rt feT YR Soelgd IR- T § —
“2.1. Inspection of M/s New India Minerals, Arazi No. 824 Kha (Khand No. 3), Village- AgoriKhas,
Tehsil- Obra, District- Sonbhadra.

e rise to substantial question
f enactments mentioned in

ollect relevant information and submit a factual

13. During the visit, following violation with respect to EC & CTO conditions, Mining Plan, Mining

guideline etc were observed: :

No PTZ camera was found installed at the mining site. It is informed by the representative of the

Project Proponent that the PTZ camera is removed as unit is non-operational.

b) During the visit, only 04 temporary pillars out of 08 were found in the lease area at designated
locations. It was informed by the representative of the project proponent that all pillars will be
installed when the unit would be in operation. Necessary action may be taken by the Mining

Department to ensure the installation of a pillar within the lease area.

a)

) The PP has not carried out adequate plantation in compliance with CTO & EC conditions.

d) The PP has not carried out the hydro-geological study.

e) The PP has not conducted third-party monitoring of various parameters including ambient air
guality etc.

f) The PP has yet not constructed two toilets and one hand pump in the mine office.
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During the visit, it was observed that no dust control measures such as water sprinkling,

plantation on both sides of the road used for the transportation of Morrum, etc have been
carried out.

Inspection of mining lease Arazi No. 824 Kha (Khand No. 1), Village-Agori Khas, Tehsil Obra,
District- Sonbhadra owned by Shri Chandra Shekhar Chaurasiya.

During the visit, following violation with respect to EC & CIO conditions, Mining Plan, Mining
guideline etc were observed:

The PP has not carried out adequate plantation in compliance with CTO & EC conditions.

The PP has not carried out the hydro-geological study.

The PP has not conducted third-party monitoring of various parameters including ambient air
quality etc.

The PP has yet not constructed two tollets and one hand pump in the mine office.

During the visit, it was observed that no dust control measures such as water sprinkling,
plantation on both sides of the road used for the transportation of Morrum, etc have been
carried out.”
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